887 Oral Answers

Ch. Raghbir Singh : May I know
whether there was any other firm willing
0 compete with this firm

Shri Alagesan : There is no ques-
tion of competition. Assistance is being

given in the form of grants and loans for
placing orders for ships. The orders are
placed either on the Hindustan Shipyard
or on foreign firms.
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Loco motlive Contracts

*760 Pandit D. N. Tiwary : Will the
Minister of Railways be pleased to
refer to the reply given to S arred
Question No. 261 on the 29th July,
1955 and state:

(a) in how many cases liquidated
damages were realised for non-supply
of locomotives, wagons and coaches 3

(b) the names of the companies
from which such damages were realis-
ed ; and

(c) whether any new orders have
been placed with them ?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan) : (a) Two.

(b) 1—Messrs. Societe Anglo-Franco

Belge, Belgium.

2—Messrs. M.A.N., Germany.

(c) Yes, only with Messrs. M.A.N.,
Germany.

Pandit D. N. Tiwary : May I know
the reasons for giving the contract again
to this firm when it has failed to fulfil the
order and when damages were realised
from it ?

Shri Shahnawaz Khan : The mere
fact that the firm has failed so supply
the material on a definite date is not
enough reason to blacklist that firm.
This firm M.AN., Germany is a
very well-known and renowned firm
and they have made good all their lapse
They have already supplied their fu
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